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1/29.2.1996 Hon'ble Mr. K.D.Saha, Mexter 	A) 

ks prayed for, 	list this cese on 20.3.1996 

for admission. 

f1ha) 
Member (A) 

2/20.03.96 Counsel for t he applicant • Shr. I.K.[Saran 

Heard Shr..I.K.Saran, 1earrd counsel for 
the appljca. He seeks tiüe to produce,the letter of 
appointnnt Of t he &pp].jcatton w1ch the c laim is be •  
Prayer granted. 

List on 22 .04 	96 for admission. 

(N. K.Verma) 
Merber(A) 

3.1 2 2,4.96. Counsel for the appLicant 	: Shri Satyendra SinQhj47 

Shri 	Sat yendra 6mph, the$ brief holder for 

Shri5.N. 	Jha, 	the learned counsel for the applicant 

seeks adjournment for one month. adjournment is oranted. 

List this case on 23.5.96 for admision. 

/085/ (N.K. 	%ierma) 

Ilember 	() 
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4,/ 23.5.96. 	None for' the applicant. 

There is no rpresentatiofl on Lehaif of the 

applicnt. The matter was called twice this morninQ 

for admission. The learned counsel •for the applicant 

on 20.3.96 had souoht time to produce he letter 

of appoihtmnt of the applicant on uhi h'the claim 

is based. He has filed to do so in spte of two 

oppotunities offered to him thereafte . Th case is, 

therefore, dismissed for nonprosecuti n. 

~IA 

(N K. Verma) 

'M 

1' 


